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BEFORE THE NATIONAL GREEN TRIBIJNALN
EASTERN ZONE BENCH, KOLKATA.

Original Application No.l58l2025tBZ

SurendraTapasu & others Applicant

-Versus-

Union of India & Others Respondents

COUNTER AFFIDAVIT ON BEHALT FILED ON
BEHALF OF THE OPP. PARTY Nos. 03 & 06

LSmt. Debadutta Suran ita J aged about 54 years,

DloLate Bhaskar Chandra Jena, presently working as Special

Secretary to Govt. of Odisha, Commerce &Transport

Department, Bhubaneswar, Dist.- Khurda, do hereby solemnly

affirm and state as follows:-

1. That, I am presently working as above. I have gone

through the Original Application and understood the contents

thereof, I am otherwise also well acquainted with the facts of

the present case and also being authorized to file counter

affidavit on behalf of Opp. Party No. 03 & 06.

2. That, the applicants have filed the aforesaid Original
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Application with the following prayers;
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D Direct the Respondent 1 to take necessary legal

action against the Respondent no 5 and 6

including the Criminal Proceeding for willfully

violating the Provisions of Forest Conservation

Act 1980, Costal Regulation Zone Notification

2019 and Environmental Protection Act 1986.

ii) Direct the Respondent No. 7 to take necessary

action against the erring officers and persons

concerned for felling the trees illegally and

without authority.

iiD Restrain the MoEFCC from appraising the project

and grant of Environmental Clearance, forest

clearance and CRZ Clearance under Fresh project

Category without violation

iv) Hold and declare that the construction activity

carried out by the Respondent No. 6 is illegal.

v) Direct the Respondent No 2,3 and 6 to restore the

damages caused by tree felling and impose an

exemplary penalty against the violators.

vi) Direct the Respondent No. 1 to declare
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Fragile/Sensitive Area under Environment

Protection Act 1986.

Brief Facts are as follows:-

3. That, it is humbly submitted that the Government of

Odisha proposed for establishment of a Green field

Intemational Airport at Puri on identification of suitable land

by District Administration at Puri for establishment of an

International Airport. Pre-feasibility study was conducted by

AAI to ascertain the suitability of the identified site for

development of an airport. Accordingly, a Multi-Disciplinary

team from AAI visited the identified site and pre-feasibility

study of site for development of Greenfield Airport at puri.

4. The above mentioned site is located towards south of

existing BijuPatnaik International (BPI) Airport, Bhubaneswar

at an aerial distance of approx. 50 Km and road distance of

approx.63 km

5. The site is situated in village Sipasarubali and

Sandhapur in Puri district on the coast of Bay ofBengal i.e.

500m distance from the sea. An area of land Ac.Il64.754has

been identified with runway orientation of 5/23. Out of the
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total, Ac. 942.863 of Gofi. land, RoR (LR) of Ac.873.854 (Ac.
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282.214 + Ac.591.64) of Govemment land has been recorded

in favour of C & T Department. Land acquisition is under

process for 22I.891Acres of private land.

6. Since the grant of a license for a Greenfield Airport

involves several agencies, a Steering committee would be set

up under the chairmanship of Secretary (civil Aviation) to

coordinate and monitor the various crearances required for

setting up of an airport. The committee would consist of the

following:

(a) Secretary. Civil Aviation - Chairman;

(b) Secretary, Ministy of Home Affairs, or his representative

not below the rank of Additional Secretary;

(c) Secretary, Ministry of Defense, or his representative not

below the rank of Additional Secretary;

(d) Secretary, Department of Economic Affairs or his

representative not below the rank of Additional Secretary;

(e) Secretary, Department of Revenue, or his representative

not below the rank of Additional Secretary; ,,
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(f) Secretary, Planning Commission, or his representative not

below the rank of Additional Secretary;

(g) Director General, India Meteorological Department;

(h) Chairman, Airports Authority of India;

(i) Director General of Civil Aviation; and

O Joint Secretary, Ministry of Civil Aviation.

7. The Airport Proposal has obtained NOC/ observations

from various Departments/IVlinistries of Govemment of India

i.e. Ministry of Home Affairs, Ministry of Defense,

Department of Economic Affairs, Department of Revenue,

NITI Aayog, India Meteorological Department, Airports

Authority of tndia and Director General of Civil Aviation.

8. That the Application for Site Clearance has been

submitted by State Government to Ministry of civil Aviation

(MoCA) on July, 2022 as per the statutory format prescribed

under the Ministry of Civil Aviation guidelines for setting up

of the Greenfield Airport.

9. The proposal received from Govt of Odisha (GoO) was

forwarded to the AAI/DGCA for their comments. AAI/DGCA

undertook site visit based on which they submitted their report
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to the Steering Committee. Basing on the report submitted by

the AAI / DGCA, Govemment of India has granted the site

clearance to Government of Odisha for setting up of the

Greenfield Airport at Puri on Septembe42023.

10. That the Forest Diversion Proposal was e-filed on

Parivesh Portal 2.0 on April, 2023 and the proposal is under

active consideration and process of MoEF & CC, Gofi. of

lndia. Zoological Survey of lndia, MoEF & CC, Government

of lndia, Ganjam has been requested on 18.03.2025 to conduct

studies on the proposed Shree Jagannath Intemational Airport

at Puri and ZSI submitted its Interim Report on September,

2025.Further, Wildlife Institute of India (WID, Dehradun also

conducted a site inspection on 22nd and 23rd July 2025 and

WII, submitted its report on20.10.2025.

11. That, Public Hearing was conducted for obtaining

Environmental Clearance for the aforementioned project on

04.03.2024. Odisha Coastal Zone Management Authority

(OCZMA) recommended for CRZ clearance on March,2OZ4.

Proposal for Environmental clearance submitted on parivesh

Portal on 19.07.2024. Since, the Stage I Forest Clearance for

non-forestry activity of 27.854 Ha Revenue Forest land is yet l
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to be obtained, the EC shall be granted only after the

submission of Stage I FC as per the procedure laid down in

EIA Notifications, 2006. Site visit was conducted for

development of Shree Jagannath Intemational Airport at puri

by Chairman and Members of Expert Appraisal Committee

(EAC) along with representative of MoEF & CC from 04ft

April-06ft Apil, 2025. l4gftMeeting of Expert Appraisal

Committee (Infra-2) vide meeting d1.05.0g.2025 has

recommended granting combined Environmental clearance

and Coastal Regulation Zone (CRZ) with due agreement of

CRZ Division to the project, subject to conditions provided on

meeting dated 26.06.2025.

12. That, after obtaining Site Clearance, Govt. of Odisha, in

October, 2024, State Government submitted ln_principle

application along with documents and reply to MoCA's

observations. The proposal has been examined in consultation

with stakeholders concerned. Steering Committee

recommended that the proposal be placed before the

Competent Authority by MoCA for grant of ln_principle

approval for development ofa Greenfield Airport at puri, 
._.:..

odisha. on 06.05.2025, 'ln-principle' approval was granted to ,,ii
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Govemment of Odisha (GoO) by Ministry of Civil Aviation

for development of an Intemational Greenfield Airport at puri

in Odisha.

13. That, it is humbly submitted that the No Objection

Certificate Application System (NOCAS) approved by MoCA

for Shree Jagannath International Airport, puri on Ig.O7.ZOZS.

14. That, in reply to the averments made in paragraph No.

01 of the Original Application, it is humbly submitted that Sri

Jagannath International Airport at puri is a priority project of

the State Govemment to accommodate the ever-increasing air

travel passenger load of Bhubaneswar airport which has no

scope for further expansion due to space constraint. This

project will also give a boost to Tourism by enhanced air

connectivity and economical and social developments in

and around Puri.

In this context, the DFO, puri (wildlife) Division in his

Site Inspection Report dated 10.05.2023 which was prepared

in presence of Tahasildar Brahmagiri and other Revenue

officials has categorically stated that "No violation of Forest

Conservation Act has been noticed,,.
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Copy of the Site Inspection Reporr dated 10.05.2023 of

the DFO, Puri is attached herewith and marked as Annexure-

A/6.

Further, on 14.10.2024 the DFO, puri (wildlife)

Division has specifically reported that ,No tree felling has

been done, no damage to flora and fauna has been done,,.

Copy of the Reporr of DFO, puri (wildlife) Division

dated 14.10.2024 is annexed herewith and marked as

Annexure-B/6.

15. That, in response to Paragraph Nos. 02 to 05 of the Writ

Petition, being the matter of record, the same needs no

comments.

16. That, in reply to the averments made in paragraph No.

06 of the original Application, it is humbly submitted that as

per letter dated 22.02.2024 issued by the pCCF(WL) the

proposed project does not include any National park or

wildlife Sanctuary and also does not interfere with any

important wildlife corridor, whether officially notified or not.

The impact of proposed project on bird movement in particular

and wildlife in general is minimal.
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Copy of the Letter No. 2456 dated,22.02.2024 issued by

the PCCF(WL) is annexed herewith and marked as Annexure-

ct6

17. That, in reply to the averments made in paragraphs No.

07 & 08 of the Original Application, it is humbly submitted

that the Govt. of Odisha vide Lener No.3787 dated 18.03.2025

has consulted the Zoological Survey of India a Central

Institute under MoEF&CC, Govt. of India, for conducting a

detailed study on the probable impact of the project on coastal

environment and to suggest the mitigation plan which will be

implemented after due approval of Chief (WL) Warden,

Odisha. The entire project area is outside the protect area of

Balukhanda Wildlife Sanctuary and its eco-sensitive zone.

The area is 9.95 Km away from the Balukhanda Wildlife

Sanctuary co-sensitive zone.

Copy of the Letter of Commerce & Transport Deptt.

No.3787 dated 18.03.2025 andletter of DFO vide 5797 dated,

21.09.2023 are annexed herewith and marked as Annexure-

Dl6 &8t6.

18. That, in reply to the averments made in paragraph No.

09 of the Original Application, it is humbly submitted that
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there is a separate proposal for 6 lane express way, which will

link Bhubaneswar to Puri is meant to improve the connectivity

between two major tourism hubs, which is not directly related

to the above mentioned airport project

19. That, in reply to the averments made in Paragraph No.

l0 of the Original Application, it is humbly submitted that

there is no further scope of the expansion of Biju Patnaik

Airport keeping in view the ever expanding demand due to

space constraint and other technicalities.

In the meantime, as per Green field Airports Policy,

Ministry of Civil Aviation has already cleared this project with

site clearance and in principle approval after pre-feasibility

study of the site by Airport Authority of India (AAI).

Copy of the Site Clearance Certificate issued by the

Ministry of Civil Aviation on 22.09.2023 and Copy of the

Grant of 'In-Principle' approval dated 06.05.2025 are annexed

herewith and marked as Annexure-F/6 & G/6 resnectivelv.

20. That, in reply to the averments made in Paragraph No.

11 of the Original Application, it is humbly submiued that to

streamline the project implementation process, Industrial
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authorized as the Single Window Agency responsible for

obtaining all necessary statutory clearances, approvals, and

coordination among departments for the proposed Greenfield

Intemational Airport at Puri and the boundary wall with pre-

fabricated material (easy to fix and easy to dismantle) is

constructed by IDCO, over Govt. land only to protect the

Project site and to prevent local encroachment.

The Respondent No.6 (Principal Secretary, Commerce

& Transport Department, Govemment of Odisha) has not

violated any of the provisions of the Van (Sanrakhsan Evam

Samvardhan) Adhiniyam, 1980 and that the temporary

boundary wall which was constructed over the DLC Forest

Land inadvertently, has been removed 'by the project

Proponent on 22.08.2024. No tree felling has been done over

the forest as well as non-forest area and no damage has been

done to the existing flora and fauna & also the vegetation has

not been disturbed.

In this context, the DFO, Puri (Wildlife) Division in his

Site Inspection Report dated 10.05.2023 also specifically

stated the there is no violation of Forest Conservation Act,
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Letter No. 6283 dated 14.10.2024 are attached herewith for

kind reference

This is noteworthy to mention that, construction of

boundary wall and security sheds are permissible activities

prior to sanction of Environment clearance as per Notification

dated29.03.2022 of MoEF&CC, Govt. of India. The matter of

un-

Copy of the Notification dated 29.03.2022 of

MoEF&CC, Govt. of India is annexed herewith and marked as

Annexure-IV6.

This is further to mention that the Collector, puri vide

letter No. 640 dated 21.tr.202s intimated that the matter of

un-authorized construction on the cited location has been taken

into the noti<;e of the concemed Tahasildar and the Tahasildar,

Brahmagiri has filed an Encroachnnent Case bearing No. 76 of

2025 in connection with un-authorized constructiorr on the said

location and ensured removal of encroachment Aom the suit

land and as of nor,, the suit land is free from encroachment.

Further, he intimated that the boundary wall has alrc.ady been

demolished
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Copy of the letter No. 640 dated,2l.ll.2)25 issued by

the Addl' Dist. Magistrate (Rev.), puri is annexed herewith and

marked as Annexure-U6.

21. That, in reply to the averments made in paragraph No.

12 of the original Application, it is humbly submitted that the

Gofi. of Odisha had applied for CRZ clearance after deducting

No Development Zone (I{DZ) area of O.O2O4 ha. After

thorough deliberation by the oczMA committee and the

Expert Appraisal committee, Ministry of Environment, Forest

and Climate Change (MoEF&CC), Govt. of India has

recommended for grant of combined Environmental clearance

and coastal Regulation Zone crearunce with due agreement of
CRZ Division to the project.

22. That, in reply to the averments made in paragraph No.

13 of the Original Application, it is humbly submitted that

boundary wa, has no relation with the airport project and not

part ofthe airport project.

23. That, in reply to the averments made in paragraph No.

14 of the Original Application, it is humbly submitted that no

tree felling have been taken up in the project area for
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construction of temporary boundary wall which was duly

confirmed by the DFO, puri.

24. That, in response to paragraph Nos. 15 & 16 of the

Original Application, being the matter of record, the same

needs no reply.

25. That, in reply to the averments made in paragraph Nos.

17 of the Original Application, it is humbly submitred that

there will be minimum number of tree felling for the project

and sufficient number of trees w,l be pranted in and around

the project area to enhance the greenery along with further

development coastal shelter Belt plantation. The detail plan

was also explained to the local public in the public hearing

conducted on dated 04.03.2024 at the proposed site and their

suggestions and proposals were included in the plan.

26. That, in response to paragraph No. 1g of the Original

Application, being the matter of record, the same needs no

reply.
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27 That, all the averments made in paragraph Nos. lg & 20

of the original Application, it is humbly submitted that neither

any tree felling has been done nor any road has beent
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constructed in the project area disturbing flora and fauna. In

this context, the report prepared by the DFO, puri clearly

indicates regarding no cutting of trees. Since there are only 27

trees per ha of area i.e. 10,000square meters (as per tree

enumeration) the area is nearly 70 percent vacant land in field.

The other nearby site is not within the project area and has no

connection with the above mentioned airport project.

28. That, in response to paragraph No. 2l ofthe Original

Application, being the matter of record, the same needs no

reply.

29. That, in reply to the averments made in paragraph No.

22 of the original Application, it is humbly submitted that the

villagers have full access to the project area as nearly 2 KMs

of boundary is open. No complaint in this aspect was raised in

the public hearings held for Environmentar clearance and land

acquisition.

In the meantime, Collector, puri has already submitted

FRA Certificate for this project on 15.03.2024.
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Copy of the letter dated 15.03.2024 issued by the

Collector, Puri is annexed herewith and marked as Annex ure-

Jt6.

30. That, in reply to the averments made in paragraph No.

23 of the original Application, it is humbly submitted that as

per applicability of OCZMA, the 0.02ha of CRZ_ III land

which was coming within the project area has been removed

from project area and fresh map/proposal was submitted which

was accepted by OCZMA &MoEF&CC, Govt., of Indiasince

the combined EC and CRZ clearance has been

recommendedfor setting up of an Intemational Greenfield

Airport at Puri, Odisha.

31. That, in reply to the averments made in paragraph No.

24 of the Original Application, it is humbly submitted that no

tree felling has been done which has been ascertained from the

Site Inspection Report of DFO, puri done in presence of

Tahasildar, Brahmagiri, and other Revenue officials.

32. That, in reply to the averments made in paragraph No.

25 0f the original Application, it is humbry submitted that the

Govt. of Odisha has caused no violation under Forest , _.
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Clearance, Environment Clearance or Coastal Regulation Zone

(CRZ) clearance as no construction activity under the

proposed project has been started yet. It is further submitted

that the Regionar Empowered committee, MoEF & cc in
their 95th meeting held on 16.10.2023 & 14.t2.2023 i

")recommended the proposal for seffing up the Greenfield

International Airport at puri to Ministry of EF&CC, New

Delhi for approvar. It is also to mention that vide Minutes of
148th meeting, the Expert Appraisal Committee, Ministry of
Environment, Forest and Climate Change (MoEF&CC), Govt.

of India granted combined Environmental Clearance (EC) and

Coastal Regulation Zone (CRZ) with due agreement of CRZ

Division to the project.

33. That, all the allegations, averments contentions and / or

statement as contained in the Original Application which may

not have been specificarly denied or traversed here in but are

in essence, contrary to the substance of this affidavit shourd

not be deemed to be admitted by reason of mere non_traverse,

but should be treated as expressly denied and the petitioner

should be put to strict proof in respect thereof. ,;
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34. That, the contents ofthe above paragraphs are true and

correct to the best of my knowledge and based on official

records.

t^-*a/ Identified by
$c.-et+" a<_*{.-

DEPOI\TENT
Special Secretary to Govt.

Commerce & Trnnsport Deptt

CERTIFICATE

Certificate that due to non availability of cartridge
papers, white papers are used.

CUTTACK

Dt.- 24.11.2025 ADDL. STAI\IDING COUNSEL
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Brahmagiri

If area required for diversion ired for diversion ha s been demarcated on

' has been demarcated on the 4patches and 50 no's of RCC pillars have

ground
to2 ' height from ground level, Each pillar

Item wise break o of the fo rest land ProPosed for diversion

I The item -vvise break-u of fore st land roposed for divers ion is as f ollows

Airside

Apron

P assenger Terminal

Building

8

The area requ

the ground in

been fixed uP

colored witlt
coordinates.

ls

green paint and inscribed with DG PS

1l
2
2

5 Run\rJay

Utility
Total

ondition of vegetation and
ype of forest in applied area,

(^* CIq- Position of wild life irr General

t- '

I6t---
I.,''-o'c
it
i
I

1

I

gl,eci:
Coti" '' 

.

Req uired (in Ha.)
Total Area

VillageSl.No.

5321

27.887sipasurubuli1

16.003 Ha

4.814 Ha

0,037 Ha

1.956 HaTransport Use4
3.427 Ha

1.650 Ha

27.887 Ha

0,4 to 0.5 and the area comes unde
Tlre area proposed for diversion is not comlng un

National Park/ Sanctuary/Biosphere Reserve/any
wildlife corridor

iJe
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notified
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llowcver, tlte s poradic movement s of Wild anim als Iike

l{yaena, Porcupine, SPotted Deer,, Jackals are often

rtoticecJ inside the aPP lied area. Best des this, the re Ptiles

like Sttakes, Con'lmon Chameleon and birds like flYca tcher,

lJ ra lt nt etc are fou nd movin tn the aPP lied a rea

;

\\rhetlrer the a1:;"tlieci atca ts rt, the area is coming under the Cos tal Regulation

involtretl,*ith an)' Ico-

Seusitirre Ione/ National

No. tlt
Zotte'

PaLk/ Sanctuar

11

13

l-J

15

76

77

t8

There is no movement of rare/enda ngered wi ldlife sPecies

noticed signiflc antly in the applied area'

Yes, the aPP lied are a selected for diversion is included in

the DLC re ort

An area of 29 .939 ha of non-forest 8ovt. land havc been

identified in AniPatia and Bana barada Village of KakataPur

Tahasil for ComPensatory Afforestation The land

SuitabititY certificate of the ComPe nsatorY Af forestation ts

enclo sed at Che cklist-17 of the Diversion Proppsal,

No violat ion of Forest (Conse rvation) Acl,19 80 has becn

noticed till date

(n*' C,q Divisional Forest Officer,
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u- ANNEXURE- b

OFFICE OF THE DI.YISIONAL TOREST OFFICER: WILDLIF DIVISION:
CI{AI(RAflRTEA ROAD: PIIRI - Y

Letter No. 6 A83 Br-ostzozs.
Oatea, funl, ttr" ffiOctober'2024

To
The Principal Chief Conservator of Forests (Forest Diversion & Nodal Oflicer),
O/o the Principal Chief Conservator of Forests Odisha,
Bhubaneswar.

Subr Compliance to the EDS raised by the Nodal OIIicer at Parivesh Portal related to
application for Forest Land diversion for Sluee Jagannath Intemational Airport
at Mouza Sipasarubali in Brahtnagiri Tahasil of Puri'District - reg.

Refr
1 . Proposal Number: FP/OR/Airpo rtl 42.6096DAn.

2. Reply to EDS raised by DFO Pud WL by your oflice vide Letter No. 10688

dated 07.10.2024 of Additionat Secretary to Government of Odisha Commerce

& Tiansport Department.

Sir,
I am to inform you that one of the two EDS'raised by the Nodal O{ficer to DFO,

Puri pertains to Violation of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. DFO Pud

has been directed to submit neeessary compliance to the EDS raised by the IRO Head.

EDS Raised bv the Nodal OIficer and its com liances:-

EDS No.2:

A FIR had also becn lodged against the local villagers vide IDCO letterNo. 602 dtd'

22.A3.2024 to the IIC Sadar Police Sanion' Out ofthetotal 13 .3 KM letrgth of the Project

cloth4ary'
,rhrstt''land

a length of 1370 Maers of, t,emporary fehqe hal be$ , construitid,'b"er the DtC

and about 9950 Meters over the non-forest

Query Title:- Violation of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980

dru.y no."iption-Examination of the irea proposed for diversion using DSS tools and

Googie Satelliic Imagery revealed that the user agency seems to has already started the

.onsiruction of bounJary wall ia the forest as well as in the non-forest land which is a

violations of the provisions of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980'

The State Govemment may therefore submit the following'

(a) Name of the eiring officcrs responsible for altowirg or not stopping the uroauthorizetl

construction in the forest land aud status of action taken against the erring officials'

ComPliance to QuerY 2(a):-

In compliancc to the above, it is to intimate that Project prgqo1et vide their tetter

under reference 2 has submitted that no constuction work/project activities had been carried

out over the DLC forest ranJ-except boundary wall. A temporary fenge was constructed over

the non-foresr area to demarJati'*ri i*a i"t iientification and inspectioa purpose only' As the

area was encroached Uy Ai- foJ p*pf.t, in order to proiect ttre p-rojecl area from

encroachment the temporary fenr" t *i.i" constucted. The conEactor without knowing the

status ofthe land has constructed temporary fence over the DLC forest land'

t

(g

4n'-4/\

Grli;

Coti..
..,i)icu ti'

the work was left incomplete over 2001 meter

landttuough removable materials and

225



--L3

The DFO Puri (WL) Division has made the site visit along with rel,enue authority
and project proponent on 13 August, 2024. Boundary wall which was created using the
removable pillars and slabs have been dismantled by the project proponent. Being a DLC lorest
land under the administrative and management control of the revenue department, necessary

action will be taken to ensure the remo.ral of encroactrment by the concemed revenue authority
after inquiry. No action has been laken over the person and inquiry is under process.

(b) A detail violation report indicating the daie and time of the commencement of
construetiotr of boundary rvall along with prescnt status of work of the construction
of boundary wall along with efforts by the olficer$ concerned in the Statc
Government to stop the work relating to construction of boundary walt.

Compliance to Query 2(b)r
Details of violatisn:-

(i) Out ofthetotal 13.3 KM length ofthe project boundary, a length of 1370

Meters. of temporary. fcnce has been constructed over the DLC forest land

and about 9950 Metcrs over the non-furest land through removable
materials and the work was left incomplete over 2001 meter.

(ii) No tree felling has been done over the forest as well as non-forest area. No

damage has been donq to the existing flora and fauna and also the vegetation

has not been disturbed.

(ii| the work had started since June 2023 and stopped since Sept 2023. Afrer
getthg the infonnatiou regarding the violatioa over the forest lan4 the

temporany feoce has been removed. Photographs of dismantled compound

wall are ericlosed'herewith. for yot kind reference.

(iv) There is no obstruction to access the forest area.

Prescnt status of the work:- As per the site inspection on i3.08.2024, troundary

wall has been removed by the Project Proponeat from the boundary ofDLC Forest

land.

Action taken to stop the work:- lt has been informed by the project proponent that

PP has instructed thi contractor not to do any further boundary conskuction work

on the site: No ongoing construction was found during the site inspection'

(c) Details of the authoritylagency issuing work orrler for construction of boundary u'all

and the entity be$ing the expenrliture incurred on the said atleged construction

Compliance to Qucry 2(c):-

The letter of acceptance was issued by chief General Marnger (P&C), IDCO and

the Divisional Head Bcb-il, IDCO had issued the work order for the temporary fence

construction over the non-forcst land in year 2023.

o Ollicer,Divi
N ,;- .,:-u

V.,,.,"'' 
t'"' Puri Wildl on, Puri
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:$ffi.t'a

OFFICE €r T*g F&rc,FA}- C.HI€F
e cftf*F s4lgr,*ffi

Governm€nt o, otti$lr*! FolsE4
*4-ffi:

NA

ti*s ** Fc*tuq;1, *ffi4

ffffi.-srry

To

ff*'"S$,ssslsal Manager Eqv,)uursha lix$s{al tntvaryrugtuie odvOoprent Gorprdon(A-G_wemrnert of odisha i;.d";;l;;i*'*'" "
IDCO, lOCCI Ts&srs, Janpdtr_ gfruaaftauer *TS:LDAL

.Tr."4
.Pt"'l

Sub: EC & CRZ Ctearan
Airport d Furi

ce rn respect of $hree Jaganna*fi lnterrtc{ionatr

Ref Your Le$er fito.H0"CGM(€nv.!3?U&2*1364g5,g61g 
eeAe,AO?g

Sir,

Encl:As above

$estete# toGovt'

,rd*r l.#ffi@ ro furnish befow the in&mraripn rsry{€*xi ui* lqr ls{rsr
L, The prr]ffid 

ry8ll dffi not irrc*i# any twsnd F#,or effi.ffieffi,ffiffiwz. trnpad.of ergeos:d rrolJJ;; ;;*** in prrexr,ta q*d uffi rngeneral is rninin"ral.
A copy of M*mo No.?366 dt 05-1u.e023 0f Df,G Furi wt Diviaisn i* thisregard is enclosed herewtth for your reterefiee.

Yours faiBrfullyiL
chierconserva,ffiffi,3

Goec:+'

io*'o"'
ce&lrang

'porr'D ttJ r*
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Government of Odisha ,4lNEXutE- Dlu

Comrnerce & Transport {Transport} Department

No. TRN-AV-cEN-0001-2021

From

' -1 (t1
I i(J I T, Bhubaneswar Dated 18.A7;.}tQb

Debadutta Suranjita Jena, OAS (SAG}

Additional Secretary to Government
To

The Officer-in-Charge
Istuarine Biology Regional Centre
Zoological 5urvey of lndia
MoEFCC, Government of lndia,
H illtop, 6opalpur-on-Sea, Ga njam, Odisha, 75100?

Sub: Request for conducting studies on effect of the proposed Shree
Jagannath lnternational Airport {SItA} at puri

Sir,

ln inviting a reference to the subject cited above, I am directed to say

that Commerce & Transport (Transport) Department desires to hlre you as

Consuitant on the following works.

{1) To canduct study an effect of the above praject on migratory birds oJ the
Central Asian Fly woy in chihka Lake, adisha to scientifically assess the
pote ntial adverse effects of the airport development on bird populations,

their migr;:tion patterns, and associated habitats.
(2) Ta condu* study on aolphins hqbitats, lrrawaddy Darphins snd a$ve

Ridley Turtles in the coast of puri, odisho which aims to assess the
population, habitat, threats, and conservation needs of these dolphins to
support sustainable management and protection efforts.
'site clearance Certificate' has been issued by Government of lndia to the

State Government for the Project and NoC has been obtained from Ministry of
Defence for setting up of lnternational Greenfield Airport at puri. commerce &
Transport Departrnent as Project proponent has filed Environment clearance
and Forest Ciearance respectively for Shree Jagannath lnternational Airport
{sJlA} at Puri through Consultants engaged i,e. Forest clearance by spARC and

Environment Ciearance by ElL.

A line of confirmation may be submitted with detailed scope of work and

estinrates for rayment by the Department for conducting the above studies.

Details may be chalked out in consultation with IDCOISPARC.

Your incerely,

ment

.(do4 \
\\ -. ^'.J1.S\.-/ "..,v' *{ \ '.-.niti'

.ir.-
i,.,t

Additional Secretary t

{P.r.o}
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Sir.
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L87{4, dotsd 1s.09,2023

c4l

j ##ffiffitr#ffin
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*
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,-..-,tt.
"r.\'' \
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Copy f*rv;arded rc the
tha,rr*n, Sh*ba neSU/aa

Miix"".!-14q
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No. AV-2001 51 1 12021 -AO
Government of lndia

Ministry of Civil Aviation
AD Section

'B'Block, R.G. Bhawan,
New Delhi, Dated: 22.09.2023

?o,
The Principal Secretary.
Commerce and Transport Department,
Government of Odisha.
5th Floor, Kharavel Bhawan, BhubaneEwar- 751001

Subject - Development of lnternational Greenfield airport at Puri, Odisha - reg.

Madam,

I am directed to refer to State Government of Odisha's letter No. PT2-TRN-AV-GEN-
0AA1-202117891ff. Bhubaneswar daied 16.09.2022 enclosing therewith Site Clearance
application for setting up of an lnternational Greenfield airport at Puri in Odisha and to
enclose herewith the 'Site Slearance' certificate for information and necessary action.

2. You are requested to proceed with preparalion sf Detailed Project Report (DPR) and
12 copies of the same along with application for seoking grant of 'ln-Prirniple' approval as
per Greenfield Airports Policy may please be provided to this Ministry for further necessary
action.

faithtully,

Encl. as above.

Am
Under Secretary to the ovt. of lndia

Copy to

'1. The Chief Segetary, Govemment of Odisha, Odisha Secretariat, Bhubaneswar-751001

cd,"' Copy for informatisn to:-

Ministry of Home Affairs, North Block, New Delhi
Ministry of Defence, South Block, New Delhi
Department of Economic Affairs, North Block, New Delhi
Department of Revenue, North Block, New Delhi
Ministry sf Environment, Forest and Climab Change, New Delhi
Aayog, Yojana Bhavan, New Delhi

7. Director General, lndia Meteorological Department, Lodhi Road, New Delhi
8. Director General, DGCA, Opposite Safdarjung Airport, New Dethi.
9 Director General, Bureau of Civil Aviation Security, New Delhi
10. Charrman, Airports Authority of lndia, New Delhi.

s

..0t\
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Government of lndia
Ministry of Civil Aviation

ffi
GRANT OF SITE CLEARANCE APPROVAL

Application Number AV-20015/1t2021-AD

Name of Applicant: Principal Secretary,
Commerce and Transport Department,
Government of Odisha.

Address: 5th Floor, Kharavel Bhawan,
Bhubaneswar - 751001

Decision: The Competent Authority has granted the 'Site Clearance' approval for setting
up of an lnternational Greenfield Airport at Puri in Odisha for public use subject to the
conditions as set forth in Ministry of Defence's Office Memorandum No. 2(11)120221D(IAF')
dated 17.05.2023, conditions imposed by Directorate General of Civil Aviation (DGCA) vide
UO note No. AV.2A02411312003-AL dated 15.06.2023 & subsequent
observationslconditions made by DGCA, compliance of observations made by Airports
Authority of lndia (AAI) vide UO note No. AAI/CHQ/PLG/ODISHA/PLG-I/TEFS/2022-231235
daled 29J22022 & subsequent observations made by AAl, compliance to the
observations/conditions made by other Central Government Agencies, if any and
compliance of the provision of the Airports lnfrastructure Policy 'lggTlGreenfield Airports
Policy, 2008 and Guidelines for setting up of Greenfield airports in the country issued by
Ministry of Civil Aviation from time to time.

Conditions for qrant of 'S ite4learance' aDoroval

A General Conditions:

u

tll

lv

The development of the project should be in accordance with National Civil Aviation
Policy (NCAP), 2016 and any other policy issued by Ministry of Civil Aviation (MoCA)
from time to time.
The Applicant shall be required to complete the necessary formalities with all the
Regulatory/Government agencies.
Necessary approvals/clearances/No objection from Ministry of Environment. Forest
and Climate Change and any other concerned Ministries/Statutory Bodies shall also
be obtained by the Applicant as per requirement.
The Applicant shall obtain Security Clearance of the airporl from Ministry of Home
Affairs (MHA) prior to the 'ln-Principle' approvat stage.
Required security clearance should be obtained through MHA/IB and the other
agencies for the foreign Nationals/lndian represenlatives to be ernployed for senior

{.;*!*.^^6
^r'6.gQel', ,.,''

decision making positions in the management of the company in lndia
ao'! "',.'.

I' r' ' iu
'r-' ". 

^.i.;aliJ- ^ / -\i
rl,k '" '
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vi. Carbon emission reduction measures to achieve carbon Neutrality & Net zero may
be ab initio incorporated rn the Detailed Project Report, Airport Masier plan etc., while
sending proposal for'ln-principle, approval.vii. froject Proponent / Airport Developer shall comply with the relevant DGCA Civil
Aviation Requirements section 4 series 'F, PART I dated 16.10.2006, as amended
from time to time.

viii. The Applicant will be required to submit the duly fitled-in application for 2d stage
approval i.e. 'ln-Principle' approval for consideraiion of the bieering Committee 6n
Greenfield Airports within Two (2) years of the issuance of this certiicate.ix. lf the 'ln-Principle' approval is not granted to the project within Two (2) years or theprqect found to be in deviation from original frofiosat, this Certificite shalt be
deemed null and void. lt will be the responsiUitlty ot tfre npplicant to obtain tresh ,Site
Clearance' for &e proposal.

B. Conditions to be complied prior to the submission of application for'ln principle'
Approval

i. State Government will carry out lmpact Assessment for developing the airport pro.ject
near the sea. Further, the State Government shall also consluft Rrchaeoiogicat
Department to ensure that tremors at the proposed Airport site does not have-any
ad-verse impact on Shri Jagannath Temple. State Government shall share Detailed
information/Reports in these regards with MoCA.ii. State Government to furnish comparative traffic growth data in respect of
Bhubaneswar airport and the proposed puri GreenfielJ'airport to MocA.

C. Gonditions relating to the issue of compensation to AAI on account of diyersion
of traffic from existing Bhubaneswar airport to proposed Greenfield Airport at puri

i' A Committee shall be formed with representation from MoCA (Joint Secretary), State
Government of odistra (principalsecretary) and AAI (Membei planning a ro'ootn1,
which shall deliberate on the issue and the State Govemment shall su-bmit a repori
of the Committee to MoCA after amicable discussion under the extant provisions of
NCAP, 2016 and GFA, 2009, for approvat.ii. ln case, the issue is. not resorved'by the above-mentioned committee, the mattershalt be escarated to a higher committee comprising i""i"ti.y,--nocA, chiefSecretary, Govemment of OOisha and Chairman, AAl.iii. state Government shalr start the tendering process onry after the decision on thecompensation issue is finarized by the competent Authorig in moca. 

-
iv. ln the Grobar rendering of the project, state Governmerit ,;y;r;o alrow AAr toparticipate.

r .'lt.
{Joyanta Chakraborty) t>

rl
I o;t I )a ,:-1
: li
ij

Director
-.: _'1 .

9:.:',:"
Oot(it '; ' '-

""6ated. 22.Ag.2A23
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No. AV-2401 81 1 41201 5*AO

Government of lndia
Ministry of Civil Aviation

'AD'Section

'B' Block, Raiiv Gandhi Bhavan,
New Dethi, Daled: 00.05.i025

To,
Principal Secretary,
Commerce and Transpfi Department, Goyemrnent of Odisha,
Srh Floor, Kharavel Bhawan, Bhubaneewar - 751001

$ubject: ' Grant of 'ln-Princlple_' apprcval to stats Gsvemment of odieha {Goo} for
drveloprnent of an lnternational Gresnfield Airport at Furl in odleha - rcg.

I am directsd to refer to lDco's Letter No. Ho/P&c/ESTIE-1924t01t?022l30416 dated
25.10.2A24 seeking 'ln-Principle' approval for sotting up of an lntemational Greenfiold airport at
Puri, Odisha and lo enclose herewith the 'lnfrinciple' certifieate, for information and
necessary action.

Encl. as above
Yours faithfully,

{Joyanta Chakra}orty* f*io
Director

Tele: 011-2401038S
Copy to:-

ANrvE6s AC-A

^ 1. ChieJ Secretary, Govemment of Odisha, Genoral Administration Departrnent, Odisha
Secretariat, Bhubaneswar -751 001

2. Managing Director, lDCo, lDCo rowers, Janpath, Bhubaneswar -zSlozz,odisha

Copy for information to:-

,q\

1

2

J

4

(

6

1

I

CEO, NlTl Aayog, Yojana Bhawan, New Delhi.

Secretary, Ministry of Home Affairs. North Block, New Delhi.

Secrehry, Ministry of Defence, $outh Block, New Delhi.

Secretary, Department of Economic Afiairc, i,,lorth Block, New Delhi.

Secretary, Department of Revenue, North Block, New Delhi.

Secretary, Ministry of Environment, Foresl and Climate Change, h,lew Delhi

Chairperson, AERA, Safdarjung Airport, New Delhi

,Gtlh,frnan. AAl, R.G, Bhawan, New Dethi.

:D8, Directorate Genaral of Civil Avialion, New Delhi

10. DG, Bureau of Civil Aviation Security, New Delhi.

11. DG, lndia Meteorological Depa(ment, Lodhi Road, New Delhi

Page I of 3
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Government of lndia

Mlnistry of Civil Aviation

GRANT IN.PRINCIPLE APPROYAL

Application Nurnber: No. AV-200{ 5/1,2021 -AD

Name of Applicant: Principal $ecretary,

Govemment of OCisha

Addrae*: Commerce & Transport Dep*rtment,
Kharavela Bhawan, Bhubaneswar - 751001

Becision: The Competent Authority has granted the'ln-Principle' approvalfor setting up

of an lnternational Greenfield Airport at Puri, Odisha for public use subject to the

conditions/observations as set forth by Ministry of Defence, Ministry of Home Affairs,

Department of Economic Affairs, Department of Revenue, Ministry of Environment, Forest

and Climate Change, NlTlAayog, lndia Melaorological Department, Directorate General

of Civil A.viation, Aimorts Authority of lndia, Bureau of Civil Aviation Security, and Airports

Economic Regulatory Authority of lndia during Site Clearancelln-Prineiple slage,

compliance to the observations/qrnditions made by other Central Government agencies,

if any, compliance of the provision of the Airports lnfrastructure Policy 1997lGreenfield

Airports Policy, 2008 and Guidelines for setting up of Greenfield airports in the country

issued by Ministry of Civil Aviation frorn time to time.

le'

I

The development of the project should be in accordance with National Civil Aviation

Policy (NCAP), 2016 and any other policy issued by Ministry of Civil Aviation (MoCA)

from time to time.

The Applicant shall be required to complete the necessary formalities with all the

RegulatorylGovemment agencies and also comply with the conditions, if any
stipulated by them.

Necessary approvals/clearances/No objection frorn Ministry of Environment, Forest

and Climate Change and any other Ministriesstatutory Bodies concerned shall be

r.t.li ' 1,
'.. ,.;jn 

-

iii

-.rl

a-' L,9'
-..t' ..

- ".(.''
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obtained by ihe Ap$icant. as required. This needs to be scrupulously adhered to
before start of any kind of predevelopmont adivities at the sits,

Required security ctearance shauld be obtai*sd through MHSdIB and the other
agencies for the foreign Nationals#lndian representatives to be employed for senio,r
decision making pceitlons in the rnanagsmsnt of the company in lndia.

Concession Agreement, RFP & o$rer docume*ls ralated to projsct imptemefltation
through Public Private Partnership (PPP), if applicable, to be shared with MoCA for
examination before issuing Notice inviting Tender. While doing so, Concessions or
Clauses etc. pertaining/attributable to Govemmant of lndia (Gol) or tts
organizations/agencies be specifically highlighted.

GoOltDCO may assess the possibility of runways in Perpendicular alignment to the
coast so that OL$, runway funnel impact, elc. of airport is minimissd.

The identifiad obshctes should be ramoved by the Projeet Proponent.

For Phase I of the Proiect, GoOIIDCO should aspire for 1009o land acquisition and
shall ensure at least 90oA of land gets acquired on or before the dats of award of
Concession.

MoU will be signed by Golwith the selected Concessionaire for rendering of Reserved
Services at the airport, ln case of project implementaiion under PPP.

Colour Coded Zoning Maps (CCZM) application to be sent to AAI wilh the grant of this
ln-Principle approval by MoCA.

Carbon Emission reduction measures be taken for achieving Net Zero target &b-initio
by incorporating designlstandards in the Airport Master plan which inter-alia includes
use of 100o/o Green Energy.

Project Proponent I Airpon Developer shall cornply witl the relevant DGCA Civit
Aviation Requirements Scction 4 Series 'F'PART I dated 1S.10.2000, as amended
frorn time to time.

The Applicant is required to initiate the development works within five {5} years of the
issuance of this Ce{ificate. lf the development wo*s are not initiated witfrin five {5}
years or the project found to be in deviation from original propoeal, this Ccrtificate shall
be deemed null and void, without any further notice. lt will b,e ttre reeponsibilE of ths
Applicant to apply and obtain fresh 'ln-Principle'approvat, if required.

(Joyanta Chakrabofiy)
Director

Tele: 011-24610366

tx

x

xl

vii

vlfi

xlt

xiii

,$ :1Fy

eF..: ri.r '._ . 'irtu ?,:.. - !
Conii-i'lgi i;c ,.1

Oated: 06.05.2025
-, +-, ':.11 . i
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illinistry of E*'ironrnen t. Forest and Climate Change

llmpact Assessnienl Ditisiont

Indira Paryavalan Bha.rvan

Aliganj. Jorbagh Road
Ne*- Delhi- I 1O 003

Dated: 29ltr 1rt6"1"ch, !0)l

orpl

SubJect Clarillcatioa regardtng activlties whlcb caa be und,crtakea for
securing the land prior to grant of Envirossrental Cloarasce'
regarding"

As per the provisions of Snvironment Impact Assessment. {SIAI Notification
2C{'J6. tire projecr or activities !}ierviE:ipansion/ }lodernieation/ change of product-
rri.s or ra-rr n.ralerial mlx] listed in the Schedule to the said l,lolilieation \iiouid require
pririr Enr.ironment Clearance {ECl frorn the concerned Corttpetent Authoritlr before
unclrrtaking a:1]' constrLrction u'ork or preparation of larrd by the project proponent,
except l{)r securing the 1and.

2. In this regard, Ofiice Mernorandum Na. J-lfill/4112}06-lA.llll) dated
19,'08i'2010 clarified that while securing the l*rnd, no activity relating to any project
covered und.er EIA llotification, 2006 i:rctrudi::rg cir.il constnrction ca.n be undertaken
at lhe sire without prior EC except fencing of the site to protect it from getling
rncroarhed and construction of ternporary slredisi ior lhe guard[s].

3. {iver a perir:d of time. v;rrir::"r s oprions other than conr,'entional barbed wire

anJ. rt-all ler:,:ing. have come into existence, r.'i2., use of pre-labricated structLrres, pre-

.dsi etlmpulrnd rvall etc. Further, in *r<ler l$ secure the 1and, the project proponent
mat nt:ed to ha','e water ancl electricir3' connrction. In r,ier.r' ol the same. it has been

<ieciderl bv the C,:mpeient Aurhoritf in rhe )Iinistry to explieitly clari$' that iollowing
a,itirilie$ r"'a.:r be undertaken b1" the projeci proponent for securing the land.

lr**cing *f the pr*ject site by bou*dar,'," wall using qil'il consructir:*. barbeci
tr irl i,: preL-as:, preiablcatcCi -Og:p.)nentS.
Cnnstruction o[ ternporartr' sheds using pre-fabricated / modular sractllre.
for site oflicelguards and storicg nraterial and machiaery.
Prrrvisior: of temporary electricity afld water supply for site o{ficelguarde o*11'

-+. The al-:or-e s.c tif ities shall be undei:ralien subject to the folli:wing

11

111

c".
,rq

u ''" ,'r, ; tc G-!lt',
- ::)Uvt\'
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for lvildlitb (SCNBWLI shall be obtained under the prorisions af llildiife
Protecti*n Act. i97?.

iii' In c;tse of felling ol trees if anv. requ.leire perrnissicl irum ilie Fr:rest
DepartrnentlStetu.tor," Auth$rities of the concernecl $tate $overnrnent sh;rlj
be obtained.

iv' The investment made b1'the Project Proponent on the above, in anr:crpt,.trcrr
of the appticabte crearanc." 

"";;; ;; ..r*,,=r,, ;;;;;"; rhe .\rts,iRuits
shall be entirelv at the cost and risk of the propcnent.

5- How'ever, the above dispensalion i.l,.oulcr not entittre the pr<rject proponeni rr:,
clairn fcit accompB wirh regarcl to grant of EC or an:r orher applicable permissio::
lrom any cr:ncemed statut{rry au th.oritr efid further, the works eif t}re a-forrse;*
nature shall have no bearing on appraisal af the project for grant qf EC E.hich sh;r.H.
fol,-loll' the clue process and proced.ure as laid dov,"n in EIA Notifi.carion 2006. as
amended.

6' This o-&!- is being iesued ir: s*persession oI the eartrier o,$.I datecl
Lq /A8/2Arc and rr,ith the appror,.ai of the Cr:mserent Aurhoritv

I

ili ''- l

i!*^ '

(A.li. Agraual)
Directr:r

l. Chairman, Central poilulion Control Board fCpCB)
2. Chairman of all the Expert Appraisal Comfli.ttees
3. Chairperson/Member Secretaries of aLl the SEI.{{slStr.{,Cs
4. Chairpersons/Member Secreraries ol alj SpCBs/UTpCCs
5. All the Of{icers of i.A. Dir..ision

Cory for infofmatlon to:

I PS r,.\ Hqnble $lin!st:: fl: g::-,-:r:r,;:;^.., F;.coL -r."1 Ciir,,oar Ci,arr<,,-
.?, PS to Honble lv{o$ (EF&CC}
3. PPS ro Secre:ar,.{EF&CC}
4. PPS to DG {FC}& SS
3, PPS to ^\S{T}Q / AS {t\ipG}/ A${RSi
6. PPA to JS [SKB]

.,r:*..* trVebsite, MoEF&CClGuard file.

'!,
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6qrom. qo'6ml nl6eqe'e e.tdilfiq, q6l1

OFFICE OFTHE COIIECTOR & DISTRICT MAGISTRATE, PURI
Land Acquisltion Cell, Shree Jagannath lnternatlonal Alrport' Puri

ret, oezs2- zzzorr (n) 222034 (o) tox No.:223939

wob*lto: wwwgurl.nlc.ln,l-Moll: dm-purl@nlc.ln

Letrer No. b\0 /sJIA, oate- kllltfaOaE

lir
I'hc Special Secretary to Government,
Commcrcc & Transport (Transport) Department,
lJhubaneswar, 0disha.

{1

(\"*
q

sub: o.A No. 158 of 2025lEZ filed by sri Surendra Tapasu & others-vrs-
Union of India & others before the learned National Green Tribunar,

Eastern Zone Bench, Kolkata.

Ref: Letter No. 48692l dtd.14.10.2025 of Ms. Aishwarya Dash, Addl.
Standing Council, O/o the Advocate General, Cuttack, Odisha.

Sir,

In inviting a reference to the subject cited above, I am directed to furnish
herewith the required compliance on the Grounds No. III & IV in connection
with o.A. No.158/2025 filed by surendra Tapasu & others -vrs.- union of
India & others on behalf of opp. party No. 3 i.e. District collector, puri.

Grounds No. IrI & IV- The matter of un-authorized construction on the sited
location has been taken into the notice of the concerned Tahasildar. The
Tahasildar, Brahmagiri has filed an encroachment case bearing No.76l2025 in
connection with un-authorized construction on the said location and ensured
removal of encroachment from the suit land and as of now the suit land is free
from encroachment. The boundary wall has already been demolished.
The report of the Thasildar, Brahmagiri is attached in Annexture-l tbr 

'our 
ki.r1

perusal.

'l'his is lbr your infonnation and necessary action.

Encl: As abovc. yours taithlirllv,

Addt. t) rate (Rev.) Puri,r1ls i
1

ts tct ,riltI\
*iltr.l
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6nnrn so'6qro6eqee edrma , qol
OFFICE OF THE COILECTOR & DISTRICT MAGISTRATE, PURI

Land Acqulsltlon Cell, shree Jagann_ath lnternatlonal Alrport, Puri
Tel: 06752- 222033 (R) 222034 (o) Fox No.:223939

Webrlte: www.pud.nlc.ln.E- Mol[ dm-purl@nlc.ln

Menroxo. 6Vl /SJIA, Datcd- elulaoeE
Clop)' submitted to the OSD-cum-Special Secretary to Govt. in Forest,

Iinvironment & Climate Change Department, Odisha for information and

necessary action with reference to letter No. 32406/FE&CC, dated.0l .11.2025.

-\\

Memo xo. 6Q? /sJrA, Dated- o,l,l{t!B"
rict agistrate (Rev.) Puri

Copy forwarded to Ms. Aishwarya Dash, Addl. Standing Council, O/o the

Advocate General, Cuttack, Odisha for information and necessary action with
reference to memo No. 3241I/FE&CC, dated.0l.l l.Z02S.

*-r'*t- \1 f-r-
Addl. District Magistrate (Rev.) Puri

Memo No. 6Vg /sJIA, Dated- allul2gas
copy fonrarded to ttre Deputy collector, Judicial, collectorate, puri for

information and necessary action with reference to letter No. 3925/Judl.,
dated.29. 1 0. 2025 & 4 1 69/Judl., dated- I 7. I t.2025 .

"\\ ' &r-
Addl. District a istrate (Rev.) Puri

goir:i::
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OFEICE OT Tilf, TA}IASILDAT TRAHilA6IRI
IlrI l*Ir.5rd*nr.rf Or*sll

(Ilamur trct onl

LGr tror -sli?{,tsJofi

To

Th. Addl$oill DhCrfct tfffi tlruururlr turl

tr5t - Stlhrs of tdur Lkal.gdnrt thc arlng olltdrb ilgerdlrq rrloletloa3 of vrn (Sanrrkrfian
Evam Sanuerdhen) ldhlnlyem.tgoo by onsrucdng r bound.ry wall ovGr thc lbsxt and
non.Forc* lrnd of ShrraJagcnnaSr tntcnrdqrd lrportat Rrd.

n*' i'larp t{o.2o0vdrnd.t2.o3"2us of oFo, purt wfldlllE otvEhn, purl t Lcttrr t{o.
2000/&d.tz.o3.z0zs addrrcs to &r rdtdori DEHGT il.gtffiG, n d.

8Ir,

wlth rutbr:ncc e ulc teGr on $c $t tc dtcd abo,e I rm b lnlom thau ttrc m!t!r
has bccn akudy cfiqulrU !y Onwncrt Rrvurr.t Inrp:rbr, Gorull along rlth Rcrrnrn
Supcrvlror and suordtsad hts Pllrcr* *!hE rlport rrg.rdlr8 vlolruma of van (Sanralstran
Evam srmvlrdhrn) ldhlnlyun.1g00 by @fftndnt a borndrry *aB orcr drc porlst and non-
rorest tand of 5hruc Jrganna& tntrrrauond AlrFort at Rdl. AftGr spot r{slt elolE wlth R.l. lt is
arstrlncd drat, onc lll unl(loiln pcrtst flli llhgtlly GstlurfiGd r busulr? wrll owr thc
forurt land of trtoura Slp.$rruhrll, Ftt-79, TtE hnd d:taflr glwr bdow

GonrdHlthr bnd frad

,4*l%

4c.27.0{

Ilgrrntrrr (In dc.lPbtilo.

4c.3.880

AE 2.64696

l16

90
BaSar.t-m

Eegayat-ltl

Ilutr to.

ovt. 5ZO
Eagnyat lll

Fiffia
\. ^ 1.1

i'"*;;#I;ti';;i':;
rt9 Ac.l,t.3t
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tn th,3 omrEcrlon, slG lncroachtncrt oaa bunng no.76/2023 hrs elrerdy bc:n rntrattd
undrt rccttcn 6,7 d O.P.LE A€t. l97Z riltcr ruca!'t of .G, Form srrbmttted by conccrned
Rcvt{lu? IntgGctor, Gon r. Drrlng th: carrsc of cnqrtry, lt li tatmt that, thc boundrry trrll har
alraady bcen dcmolBr:d by ttra unknown pcrron trrl'r thG €lsc land. Now thc surt land |1r frGG
Iipm encroccfirncnt. Horca6, r copy of t.l. rtport lr atdoecd hlilrnh for your klnd pcrutel.

Tht; rr for farrctrr o{ hnd informatron rrrd ncccsery lcflon.

'*'"%l'..or.t

nrmo rlot _3E{&_lo** _+sIr{folli
rrh"SilfiSltmrchr

IlHrucil
copv srbmlnGd to ttrc DlYl*nd trx otno: rlla Llr. Dlvblon, purf, ror

hlcrmrtron rrd necG3*Y rcuon rith rrrrrrncr to hlr llamo xo.200t/drtd.t2.o3.2o25.

q'\n{
frmrlAu, 

-t_ntrm_rgldtiltlstLDAn
fuullrA6ltl

\. .,.l.\ll!.
' 'iL,''i
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f, %,d orfl cE or Tfit RtrrEf{uE tnsrtcroR, 60RUA[ ix,x*
..$ trrilo- llt Dt'u6/04&025 l

to

rhe tahttildar. Srahrnaglrl

3uh: Beport regardlry un .authorired constructlon of Boundary wall ln forest land and non -forert land which ir
viota$on *r* prallsloffi of the von (sanrakrhan Evam Samvardhan) Adhlniyam t9g0

ffr-f Offire of tht Diviri{}nal Forstt olfker Puri Wildlilc t)ivirion lrtlfl No ?00{J l)t 1?/Ay7U2\

lsha:rt Oficr Brahmagiri Momo No -5214 Dt2610912125

Slr

Itith refetence to the subject cited above, I have conducted an inquiry and asked villagers of
Narasiaghpattna and Sandhapur , they told that an unknown person was illegally constructed a boundary wall ovrr
the lorert land of Moura Sipasurubuli ps No 7g .The land drtails have given below :

Consolidation [R
xhatano Plot no Are in Ac Kisam Remarks
520 96 2.546 Bag t-lt Boundary

wall was

constructed
just partliT of

99 3.88 Bagayat-lll

Ba8ayat-lll

these plots 
;

lhen thc boundarywallwas evicled rnMonthof Marrh2O25by thatunknownperson. Ihisislorfavourolyot,r
krnd inlormanon and necessary action.

Your's faithfull

1\ 
trl

!

116
139

27.M
14.34 Patita

-e4scial
0$iit'{tr;i

.;,;!.ry 'D 
G,tt't u

-, - -.1t. /-.c ^;-

Ba{Cfig*r'tnt
pecto'l
I

Gorur
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t n rrn
L ,. fll

THN DISTRICT MAGISTRATE & COLLTCTON. PURT
(District \Melfa re Section)

. Phone No. 7 296 I il:dwo rI I mal dw .od v.tn

Letter No. Lt e7 /ssD., Dt. | 9*0 ?,* */

To
The Addl. Secretary to Govt-,
Commerce & Transporl Dept., Govt. of Odisha.

Sub: Submission of certificate in Form- III relating to diversion of forest land.

Sir,
ln inviting a reference to the subject cited above,I am to submit herewith the

cefiificate in Form - II[ under signature of Collector, Puri relating to diversion of
forest land for projects other than linear projects, plantations and other documents
as required for conskuction of Sri Jagannath International Airport projeet, Puri.

This is for faveur of kind information and necessary action.

Encl: Copy ofgram sabha proceeding

I
and constitution of FRC- 06 pages

Yours faithfully
n{

District oft Puri($*.

SPecir'1 
9'e1

Col't''ti:: i - " '''
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FORM-III

(For projects other than linear projeets and plautations)

(Rule 6(3) (e) of Forest (conservation) Rules 2003 as amended up to datel

Government of Odisha

District Collector, Puri

5.I0......ort"a Lq- 02..r..?4

TO WHOMSOEVER IT, MAY CONCERN

ln complialce of the Rule 6(3Xe) of the Forest (Conseruation) Rules, 2003 [as amended

vide t1e Forest (Conservation) Amendment Rules 2014; Forest (Conservation) second

Amendmsnt Rules 2014; and Forest (Conservation) Amendment Rules 20161 it is certified that

113.075 hectares of forest land proposed to be diverted in favour of Additional Secretary to

Govt. Comnnerce & Transport Department, Govt. of Odisha (name of user agency) for

construetion of Shree Jagannath lnternational Airport Project, Puri (purpose for diversion

of forest land) in the district falls within the jurisdiction of Puri district village Sipasarubali in

Brahmagiri Tehsils. It is fu*her certified that:

a) The complete process for identification and settlement of rights under the FRA, 2006 has

been camied out for the entire 21.887 hectares of forest land proposed lbr diversion. A

copy of records of all consultation and meetings of the Forest Rights Committee(s), Gram

Sabha(s) are enclosed as attachment I to attachment-Il As there is no FRA claims by any

ST & OTFD over the proposed land, SDLC &DLC meeting have not been conducted.

b) The proposal for such diversion (with full details of the project anel its implications!' 
vemacularl local language) have been placed before each concemed Gtarn Sabha or foresl-

dwellers, who are eligible under the FRA, 2006;

c) Each ofthe concerned Gram Sabha(s), has certified that all formalitiesl processes under the

FRA have been calried out, and that they have given their consent to the proposed

diversion and the compensation and ameliorative measures, if any, having understood the

purpose and details of proposed diversion. Copies of certificate issued by the Gram Sabha

of Sipasarubali villages is enclosed as sttaehment 1.

d) The discussion and decisions on such proposals had taken pace only when there was a

quorum of minimum 50% of the members of Gram Sabhas present;

e) Proposals regarding diversion of forest land for facilities managed by the Govsrnment as

required under Section 3 (2) of the FRA have not been received in the proposed Forest

Land.

f) The rights of Primitive Tribal Groups and Pre- agricultural Cornmunities" where applicabld

have been specifically safeguarded as per Section3 (1 ) of the FRA, 2006.

Encl.: As above.

Office of
N,...!19.6 /

d"

solLgsTg& FUItl"-
Signiiur''e

(Full name and official seal of the District Collector)

r.l
r.1 ogl.lr,"
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